01
| TEM NO. 62 COURT NO. 12 SECTI ON X |

SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s).29114-29115/2008
(Arising out of inpugned final judgnent and order dated 16/10/2006
in WA No. 2056/2005 16/10/2006 in WA No. 2057/2005 passed by the
H gh Court O Madras)

CHI NNASAMY & ANR. Petitioner(s)
VERSUS

STATE OF T. NADU TR. SEC. & ORS. Respondent ( s)

(Wth interimrelief and office report)

W TH

SLP(C) NO. 2131/ 2016(Wth exenption fromfiling O T. and perm ssion
to file additional docunents and office report)
SLP(C) No. 1936- 1937/ 2017
(Wth appln for exenption fromfiling c/c and exenption fromfiling
O T. and office report)
Date : 08/05/2017 These petitions were called on for hearing today.
CORAM :
HON&#39; BLE MR, JUSTI CE ARUN M SHRA
HON&#39; BLE MR. JUSTI CE AM TAVA ROY
or Petitioner(s) M. J.P. Cama, Sr. Adv.
Sanj ay Kapur, Adv.
Megha Kar nwal , Adv.
Shubhra Kapur, Adv.
Ri pusudan Sharma, Adv.
Ni khil Swam , Adv
s. Prabha Swanmi, Adv.
B. S. Banthia, Adv.
Sachi n Daga, Adv.

Tn

=323355%

=

Respondent (s) M. Subranoni um Prasad, Sr. Adv.
B. Balaji, Adv.

S. Kumar, Adv.

C.D. Singh, Adv.

Sakshi Kakkar, Adv.

S. Prasad, Adv.

=55357

G Umapat hy, Adv.

Adi tya Sing, Adv.
Aleo G Rozario, Adv.
M shra Saurabh, Adv.
Ankit Kr. Lal, Adv.
Vanshaj a Shukl a, Adv.

SSSSESED

UPON hearing the counsel the Court made the follow ng
ORDER

SLP (C) Nos. 29114-29115/ 2008 :
These speci al | eave petitions have al r eady been
di smissed vide order dat ed 5.5.2017. Hence, no orders
required.

SLP(C) NO. 2131/ 2016 :

SLP( C) Nos. 1936- 1937/ 2017 :

List these matters in the second week of July, 2017.
Service to be conpleted in the neantine.
Dasti service, in addition, is permtted.
(B. Parvat hi)
Court Master (Tapan Kr. Chakraborty)
Court Master



